
RHALGU 

pe clearance wi'".ll Central 0 ern-
. meAt; lind 

(b) the are Ii ely to 
be cleated? 

THE MOO T It 0 I DUS'I'RY 
(SHRI ~ , YAN DATI TIW~RI): 
(a) and (b) At present, 57 industri 1 
licence ~pplicatio.ns received under the 
IndU9~rie (Development &. Regulation) 
Act, 1951 from various entrepreneur for 
setting up of industries in the State of 
TamiJ Nadu are pending disposal. The 
applications are at~ various stages of con-
,) eratio:l/processing. It is the constant 
endeavour of the Government to dispose 
Of all industrial licence applications ex-
peditio ly, 

Seven Up entry in Indian Market 

3009. SHRI RATANSINGH RAJDA: 
Will the Minister of INDUSTRY be 
pleased to refer to the repo1'1~ published 
in 'Economic Times' dated 19 August, 
1982 regarding "Seven Up entry soon" and 

ate: 

(a) ~e reattioD 'e»f Government $here-
to; 

(b) whether 7 Up can enter lndian 
M~et; aDd 

(c) if -so, 'teaaOns dloreof? 

~~,~1~,~ER ' ' ~TBIN THE 
·INDU · Y ~SH - l 
GH).: (aJ ·to (0) 0 

oval' of the Govern-
manufaCt1ue of CoDcentrat 

re iv • 

for POrt of Fore Tee 
OIY 

3010. HRI PIU TIRKEY: Will t 
Minister of INDUSTRY be pleased to 
tate: 

(a) what is Government' policy for 
impo t of technology for the auto· 

mobile . dustry; aDd 

(b) the num . r of applications fo 
ilnport of for ign technology pending with 

men for clear ? 

25, ) 

Meeting of I do-Soviet J . t Plani 

3011. SHRI NARSIMHA R 
wm the Mini ter Of PLANNING 
pJeased to state: 

(a) whether it i a fact that a me . 
of the Indo-Sovi t J oint Planning Or 
is scheduled to be held in th fir t w 
of March, 1983; and 

(b) whether apart from discussing the 
question of big industries, this opportu~ 

nity win be availed of to exchange ' • 
to improve rural sec or industrie ? 

THE MINISTER OF PLANNIN 
(S Xl S. B. CHAVAN): (a) and (1)) . 
The Indo-Soviet Plan6g Group wi1l 
nu;etillg in New Delhi during 23-30 
March 1983 to deli1>erate on certain 
Planning problems. As mutually agree 
the ·two id' will . USB 'facl 
s ctor plannin; velopmcnt . ad . 
cient 'utilization of rail, tr ' ft,' 
tion and optimal u e of water re our 
a d tt 10nal plaQ 'ng. 

Germ u .. 

3012. PRO . AI" UMAR MEH ' 
H I RAM LAL RAMI: j]J 

the Mipjster of HO 
pI a ed' to tat: 

A RS 

(a) whether Government' att n ·0 
h dr n to a news report (p trio ' 
J nu ry, 1983) indicating five-fol 
in er warf e plan by USA; 

(b) whether it is true that om 
the tiviti Ip1a of US Gover 
h en centred in I ' 
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report in re pect 
fever; and 

hat ecurity mea ures Government 
a ta en/propose to ensure that foreign 

vernments are prevented from misu-
our facilitie through their aid pro-

MINIST R 0 TAT IN TH 
ISfRY OF HOME AF AIRS (SHRI 

RANJAN LA KAR): (a) Y\,;s, 

overnment have no u h infor-

is maintaining a 
safeguard me 

watch is kept to 
ny attempts at ubversion and 

b other prejudicial a.ctivities. 

Joint Venture Pro;ec 

_ 013. HIU MOHAMMAD ASRAR 
AD: Will the Mini ter of INDUS-

Y be pltased to state: 

) the joint venture 'projects approv-
set up during la l year in colla-

tion with foreign firms and what j 
in estment by . uch foreign firmc;: 

place where the above pro--
ere set up and the expected value 

11 e products? 

OF 1 DUSTRY 
TIWARI): 

com-
lakh . 

tatcme t correcting tb r ply to U .Q. 
o. 533 on 23.2.1983 reo repre entatio by 

P-qlaya Community of Ker ~ 

H MI I ~ ER OF 'ST T IN THE 
MI TSTRY 0 HOlME AFFAIRS (SH( ,I 

IHAR. RA JA LA KAR); (a) Rep-
re entaLJon has been received for the 
inclusion of l'ulaya community in the 
list of Scheduled c:tstes in Kerala in a 
communication received from the Gov· 
ernment of Kerala as 'Pulaya' has not 
been mentioned jn the list of Sch duled 
Caste in relation to K erala. Represen-
tation have al 0 been rec ived from 
various organi ations against the inclu~ 
sion of the Pulaya community in the 
'list of oiher bacKward classes by the 
Manda1 Commission in its report when 
this community i already treated as a 

ch ... duled Ca~te community in Kerala. 

(b) and ( ). For adding 'Pulaya' at 
. No. 54 of the above list alongw!th 

'Pulayan' 'Cher8Dlar', the exi ling list of 
eduled Castes in reI tion to Kerala 

will have to be suitably amended. Amend-
m nts in the exi ling list of ScheduleJ 
CasleslScheduled Tribes require legisla .. 
tion in Parliament in view of Articles 
341 and 342 of the Constitution. The 
abo e representation as well as many 
other recommendations, proposals

1 
sug-

ge ti nand repre entations in respect of 
n . the tat IU.T. Administration are 

bing du1y considered in the conte l f 
the pl'OpO. ed comprehensive revi ion of 
the 1i t of heduled Caste IScheduled 
Tribes in on ultat.ion with the concerned 
State Gov rnment including that of 

fc la and with the Regi trar General 
of ndi and in ac ordance with tbe 
tJ 1 ant crit .ria. The comment from 
Om of the tate Government IU.T. 

AdminL tration are still awaited and th'!Y 
re bing regularly reminded. The 0-

vernment of India are con idering he 
recomm nd tion. of the Mandal Com-
mi sion's rep rt in consultation with tbe 

tal v rnm nt I U .T. Admini tr tioO.l. 




